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ARREST AND REMAND OF MEMBER 

MR. SPEAKER: I have to inform the 
House that I have Jeceived the following 
communication dated 27 February, 1984, 
from the Deputy Commissioner of Police, 
New Delhi District, New Delhi, today :-

"Kindly refer to thl" office letter dated 
27.2.1984, mforming you that 

Shn L.S. TUf, Member of Parlia-
ment, was arre")ted in case FIR 
No 1 08 dated 27.2.1984 under 
section 2 of Prevention of ns ~ 

to NatIOnal Honour Act, 1971 
and SectIOn 188 1 PC, PolIce 
StatIon, Parllclment Street, New 
DeIhl, 

He, along with others was 
ploduccd In the Court of the 
Metropolitan Magistrate, PatJala 
House, New Delhi, who reman-
ded them to judiCial custody till 
10.3 1984 and sent them to 
Central Jail, Tihar," 

1223 hrs. 

PUBLIC ACCOUNTS COMMITTEE 
t. 

Hundred and Seycoty-Ofc h Report 

. 
SHRI ~  MAITRA (Calcutta 

North Easf): Sir, I beg to present the 
Hundred and Seventy .. fifth Report (Hmdi 
aDd English versions, of the Public 

Accounts Commit ... Oil para 11 of tho 
Report of the Comptrol1er and Auditor 
General of India for the year 1980 .. 81, 

Union Government (Civil) relating to 
Drought Prone Area Programme. 

(Interruptions) 
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BUSINESS ADVISORY COMMITTEJi 

Fifty-fifth Report 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND 
WORKS AND HOUSING (SHRI 
nUT A SINGH) :1 beg to move : 

"That this House do agree with the 
Fifty-fifth Report of the BU,)Jnec;s 
A ~ r  Committee re~en e  to 

the House on the 27th FebruarYt 
1984. " 

MR. SPEAKER : Motian tno\'&:1 

c'That this House do agree with the 
~  teport of the Busineis 

Adviso"'" Committee presented to 
the House on the 27th February, 
1984," 
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SHRI SATYASADHAN CHAKRt\-

BORTY (Calcutfa South) : Sir, this has 

been going on Now, actually we did not 

agree to it that this will be taken up at 

6.00 P. M  I think as and when the occa-
sion arises, the B.A.C. will take the 

decision. 

MR. SPEAKER: I shall now put the 

amendment moved by Shri Ram Vilas 

Paswan to the vote of the House, 

Amendmenl No. I was put a'1d negatived. 

MR. SPEAKER : Let the slatus quo 

remain. ~  ~~ ~~  ~ cftfT ~ ~ r I 
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MR. SPEAKER All right. I hope 
the House agrees. 

SEVERAL HON, MEMBERS: 
Yes. 

MR. SPEAKER : The question 

is : 

"That this House do agree with the 
hfty.fifth Report of the Business 

Advisory Committee presented to 

the House on the 27th February, 
J 984." 

The Motion was adopted. 

12.28 hrs 

GANESH FLOUR MILLS COMPANY 

LIMITED (ACQUISITION AND 

TRANSFER OF UNDERTA-

KINGS) BILL* 

THE MINISTER OF STATE OF 
THE MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI BHAGWAT 

JHA AZAD): I beg to move for leave 
to introduce a Bill to provide for the 

application and transfer of the right, title 
and interest of certain undertaklDgs of the 

Ganesh Flour Mills Company Limited 
with a vIew to sustaining and strengthen-

ing the nucleus of public owned or 

controlled units required for ensuring 

suoply of wholesome n ~r  and refind 
edible oils, nutfl ~ food and other 
consumer commodities to the public at 

reasonable prices and thereby to give 

effect to the poliCY of the State towards 
s~ r n  the pnnclpJes specified in ~e  

( b) and (c) of article 39 of the consti-

tutIOn. 

is : 

MR. SPEAKER The question 

"That leave be granted to introduce a 
Bill to provide for the acquisition 

and transfer of the r ~  title and 
interest of certain undertakings of 
the Ganesh Flour Mills Company 
Limited with a view to sustaining 

and strengthening the nucleus of 
--------------

*Published in Gazatte of India Extra ... ordinary Part II, Section 2 dated 28.1.1984. 


